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The applicant has meved an applicatien under

Mages Jn‘l:‘

sectien 19 af the ARdministretive Tribunal Act
seesking thes relisf that the ercer datsc 14 .2 .19920
a-mending thes previsus paragraph n=. 12 b guashed
(Annexure A-1). It has been further praysc that
the respencdents be relragined fram trans Per ing the
applicants frsm the present Statisn ef peating 1.8,
prem Allahabad te anesther statien, in persugnce

af the wsrdgsr dated 17 Lh Fay, 1930 (Annerure A=V1j,

[ =

28 May, 1979 A ezspandant ne. 1 directad narmel
S - ’ - - r
b ’ ‘ rules of pesting which is gueted as UNgers-
-J. Y | - 3. = i~ - - - — P
e ® A1l nermal pesting pesting Ter NEu
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T | . und=r turnsver schesme in respact ef
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' . all categeries »f peracnmegl willi O rs
&
"‘ L] r " - - | g i > -
.r y 1 et sn stgtilimn Sznisraicy bes is, 2L 2Up
AR of statigns wilil be Fermed as under:i-
by |
'.h-*\.- g " - - . . & 1'n - 2 |
g (a) COD DELHI, CVG DELHI, GD 3HAKURBASTI
i

= =nd CF CELL, ARMY HQ, 2
o -
. (b) CCD DEHY, AC DEHU, 0D TELEGAGN OUABHADE ?

and CAFVD KIRKEE 1h3l
9

CVD PANAGAR and AD FANAGAR
COD CHITECK] dnd 80 ALLAHWABRD
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the Cenatitutien =f India, in as much as the junier

mest smpleyess in & particulsr categery which are
o

ssupht te ba pested as serplus piseesi® te anather

e statien ysuld abain hecsme junier mest empleyess

of the next stat ien and agzin they will sy ffer because

a
of the g¥agaries sT parpgraph ne. 1Z. [he zarlier -
s

5~,7,ra]rr__=_;;h wes stped san ratienal kgsis as snly sMc@®

the senier persen was saught te be af rected and pasten

as 5&!':1'_‘15 '_.-r.“:'-_-furl. snather ststien.

pesting have all aleng bsen cdene he basis

l.'i..'.‘ ot . _ :
2 By the erder dated 14.,2.1390 Th= amendsc paf g3 aph

ae. 172 was substitutes in this parsglaph the rules,

;rinﬂiplsﬁ af atations senisrity basis wes chang &8
nd the jupier mest empleys=es basis was adepted

> (Annexure A-1). OCn Sth March, 1990 serplus pesting

'51? of Civilian in respsct ef Itere Keaper uasd issued
e . L"-Ca"
(Annedure A<111). On 17th May, 1930 .:,._.dj;l.-a-\s srder

has hesn issued that tha :pplicants snd the athers
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btralua staff will be adjusted in the group of tht

-

: =
‘statiens, If it iz net pesaible te adjust pll oqubu#:
gmpleyses pithin the same greup of atptlisns, their
statinnd senierity of anly the secplus 2teff will be
taken inte cenaideratisn Ffer the pesting. The learnesd
caunsael far the respendents has filed the srder datad
1&;7-1?9; ef the .'-‘?""!_' it": a 4L‘LrL:L' t L he .f‘r{.-[:t Lhﬂt
2ll the trgnsfers made in prrusance of amended parg 12
are with-held till further srders, The snly relief
7 14 in this rigingl e icatisn hes be=n ssught that
] - ——
. -‘I—.- B y il
f4qt_?5-" after having gusshed the amended para 12, the respandespnts %
“ " '..]",
*.lfT‘ be restrained f 1 trgnsTering the z2pplicants frem the
l i.d": “.
'1+ preient stgtien of pesting (Allshabad) t ynether stgtians
""*,—:‘ o ¥ Thus when all th Cranafers s ygith=hald by the ezder
e 9 ,
- _}_ ef Lhe Army Head Uuprter, '“" sroger (Annexurs ﬂ—I} has
T I3
b _{;fn - became infruclusus,
'1[':. - ,.-'“ S In the light «f the discussisn msde absve the
: _i _.-
;?Efj ¥ | arder yhich has been challanged need nat be guashed
' @ +& %
gnd the relief Fat prayed has becshme infructusus,
i~
5. In Puture it will, hsysver, be spen ts the
’ ’ ‘P
appdicants te file 5 Presh spplicetien being aggrieved
‘ by the stder uf transfer pessed in persuance af amended, "
e patg 12 (Annexurs A-1). x

T Tha aspplicatien is accerdingly dispsssd ef,

With ne srder gs te cests,
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